out a case thst he should b2 tre .-

IN THi CANTAAL AOMINISTAATIVE TRIBIL L
: L JINCIP.L 33NCH

C.4, No.527/159%4

New belhi, dated the 23th March, ;531

Hon'ble 5h, N.V.Krishnan, Vice Ch 3 -,

-

Hon'ble Sh.3.3, Hegde, Memier(l)

Shri ;T{.K.Dutta,
R/o 350,Pocket-B,
ILG Flat,2ast of Lani load,
-21hi- 110093
¢ e ripplic AT

(By wdvocate Sh,J.K.Bali )

Ve rsus

L. Union of India, through
Jecretory Ministry of Givil Aviation,
Jardar fatel Bhawan, N/oSelhi

2. Jlpictor General of Givil avigtion,
Tach ,Centre, Opposite Sardarjung Alrporz,
Ne W o Olhi .

w

Jirector General l'3-*mp_l_oymen_t & Training,
Ministry of Labour, Shram Shakti 3hawan,
Rafi Marg, New Delhi

. ou & spona:n o

QRDER(0O3AL)

{Hon'bls Sh. N.v.Krishnan, vice Chaiimani..)

HE= grievance is that he has sesn o~

sumplus and is being abscrbod by tha Zz2pzp
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a trmporery basis as a peon only. He has .lso Dl
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Cas® in th: gppropriate torum.

2. In so far as his Jrievenca -
a

absorption as, Temporary peon is concer:d,
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thet he h_.s not 2 rought
comp2 tont authori ty concamed, tha points

that he has brought be fore us, namely, +h.

ord*r is contrary to the rfules, In the cireo -,

we are of the view, that tho golicnt shoo

in the first inctance submit & proper IR E AN

)

to the respon.ents stating all th2 crounis

consideration by them, If he is egrriave” o

final ordir of the re soon®nts , It ig Opun
to sezk such remedy as may b2 advised in _c

with 1aw,

('— ns . Hegd?)
Member(J)
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N.V.Krish--n
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